nl TEM NO. 2 COURT NO. 4 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).12636/2006

(From the judgenent and order dated 06/02/2006 in SA No. 48/ 2000

of the H GH COURT OF JUDI CATURE AT ALLAHABAD)

NAND Kl SHORE Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)

(Wth appln(s) for permission to file additional docunents and
exenption fromfiling OT.)
(FOR FI NAL DI SPOSAL)

Date: 31/08/2010 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DEEPAK VERNA
For Petitioner(s) Dr. Moni ka Qusai n, Adv.

For Respondent (s) Sanj ay Vi sen, Adv.
S. K. Dwi vedi, Adv.

Gunnam Venkat eswar a Rao, Adv.

SS=

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Leave granted.

Heard the | earned counsel for the parties.

The appeal being devoid of any nerit is dismssed
in ternms of the signed order.

(A.S. BISHT) (NEERU BALA VI J)
COURT MASTER COURT MASTER

(Signed order is placed on the file)
IN THE SUPREME COURT OF | NDI A
ClVIL  APPELLATE JURI SDI CTI ON

CIVIL APPEAL NO 7243 OF 2010
(Arising out of SLP(C) No.12636/2006)

NAND Kl SHORE Appel | ant ('s)
: VERSUS:
STATE OF U. P. AND ORS. Respondent ( s)

ORDER



1. Leave granted.

2. We have heard the | earned counsel for the parties.

3. This appeal is directed against the judgnent and
or der dat ed 6. 2. 2006 passed by t he Hi gh Court

Judi cature at All ahabad in Special Appeal No. 48 of 2000.

4. Admttedly, the father of the appellant died on
10t h January, 1994 and the application for appointnent on

compassi onate ground was nade for the first tine in the

year 1999.
-2-
5. It is well settled proposition of |aw that the
obj ect of granting conpassi onat e appoi nt nent is

mtigate the i mediate hardship of the famly and the
dependents of the deceased. The application filed after

o) many years wi t hout pr oper expl anation cannot
entertained, particularly when the son of the deceased

was a graduate.

6. No interference is called for. This appeal being

devoid of any nerit is accordingly dism ssed.

( DEEPAK VERMA)
New Del hi ;
August 31, 2010.
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